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Hun. ﬂjay Jﬂhri’ Aiﬁ‘
Hon. GC.5.8harnma JdM,
M

(By Hon.:.s. Sharma, 3.m.)

This is an application under Section 19 gf
the Administrative Tribunals Act XIIT of 1985 for
a dirsction that the departmunt:; appeal made by the
applicant on 30,1.31 against the Penalty imposed on
Nim in the disciplinary Proceedings be dispgsed of
within the tinme allowed by this Tribunal, It is
alleged that the applicant had made soaveral represan-
tations to the respondent and the last one was made
on 27,1.33 for deciding the appeal but the sama has
not been decided =g Far. Taking the benafit of the
alleged last Tepresentation having bean made within
the period of gne year, the contention advancaed on -
behalf of the applicant is that we should take
Compassionate vieu and treat the case within time,
We are of the vieu that the applicant unduly delayed
in appreoaching the Court of law, After 30.1.31 vhen
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J.M.

Dated the 11th ARun.,1988,
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